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Hea/mi on ¢ 06,01.2000 Order on : 06,01.2000

- D, Purkgvastha, J M, |
| ~ When the cése is taken up for \or;iers, 1d, .couns‘el. Mr. R.K, De
appe;ting on pehalf of the applicants, -submits that the M.A, béaring
) No.5§2/98 has become ihfractueus since the R,A.No, 23/98 has been
divspe’sed of, | | '
2. Considerinq the aforesaid circumstances, the M.A, bearing
No., 552/1998 is hereby disposed of as being infrgctuous, None
Vapjpears for the respondents, |

3. No order is passed as to costs.
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